CENTRAL ADMINISTRATIVE TRIBUNAL
BRNGML BENCH

Second floor,
Commercial Complex,
Indiranagar,
Bangalore-560038, ~

. , Dated: 68EP1993

APPLICATION No(s) 39/93,549 to 551 of 1993,

APPLICRNTS:R.Krishnamurthy and RESPUNDENTS£ Director,Central Institute

10 Others. of Indian Languages,Mysore & Others,
1. Sri.R.Krishnamurthy;Lénguege Leboratory Technician,Central
Institute of Indian Lenguages,Manssagengotri,Mysore-570006,
2. Sri.M.Tateji,language Laboratory Technician,Central
nstitute of Indian Languagesiﬂanasagangotri,ﬂysore-S?ODOS.
3. ‘Sri.B.K.Prebhekar,lLenguage Laboretory Technician,Centrel
- Institute of Indian Languages,MGnasagangotri,ﬂysore-570006.
4, Smt.N.Vijeye,Language Laborafory Technician,Centrsl
Institute of Indian Languages,Manazsagangotri,Mysore-570006.
S5« Df.m.s.Nagaraja,kdvocate,mo.11,Second Floor,First Cross,
Sujatha Compbex,Gandhinagsr,Bangalore-560089,
6. The Director,Central Institute of Indiz n Languages,
Manasagangotri,Mysore-570006.
7. Secretary,Ministry of Human Resources Development, .

Department of Education,Languages Division,Pesk=-1V,
Shastri Bhavan, 'D'Wipg, New Delhi. '

8. Sri.M.S,Padmarajaish,Central Govt.Stng.Counsel,
High Court Buildifg, Bangzlore-1.

. dubject:-- Forwarding of copies of thqtgrder<paSSed_§1
the Central Administrative 1ribunal,Bsngalore,

Please find enclosed hereuwith a copy of the °
ORDER/STAY/INTER IM ORDER, passed by this Tribunal in the
above said application(s) on 25th August,1993.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH: s BANGALORE

DATED THIS THE TWENTYFIFTH DAY OF AUGWST, 1993

o Present: Hon'ble Shri S, Gurusankaran, Mmember (A)
Hon'ble Shri A.N., Vujjenaradhya, Member(J)

APPLICATION Nos, 39/93, 549 to
551/1993

1. Shri R, Krishnamurthy
Language Laboratory Technician
Central Institute of Indian Languagses .
Manasagangotri, Mysore-570 006 eee Roplicant in 0, a,
No.39/1993,

2, Shri M, Tataji
Language Leborstory Technician
Central Institute of Indian Languages
Manasagangotri, Mysore-570 006

3. Shri B,K, Prabhakar
Language Laboretory Technician
Central Institute of Indiantlanguages
Manasagangotri, Myscre-570 006

4, Smt, N, Vijaya
Language Leboratory Technician
Central Institute of Indian Languages
Manasagangotri, Mysore~570 006

Aoplicants in 0.A.
543/1993 to 551/1993,

oaomaﬁmﬂﬂ‘ﬂ“

( or, m.S. Nagaraja, Advocate)

Vs,

1. The Director
Central Institute of Indian Lanquages

Manasagangotri, Mysore-570 006,

2, UNION OF INDIA
represented by Secretary to Govt,of Indis
Ministry of Human Resources Developmant
Deptt, of Education, Languege Division
Desk IV, Shastri Bhavan '0! Wing
New Delhi, ess Respondesnts

(Shri Mm.S, Pedmarajaiah, $.C.G.S.C.)

This application having come up fqp Orders before

the Tribunal today, Hon'ble Shri S. Gurusankaran, Member(A),

made the following:

0O R D E R
The applicants herein are agqrieved by the refusal
of the respondents to grant them the pay scales of Rs 2000-3200

from 1.1,1986 with all arrears of pay and allowances as has
8n given to one of their similarly placed colleagues, one

hri P.I., Mathai, as per the directions of the Cuttack Bench
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Bench in Mathai's case (suprs) with all consequential
benefits including'arrears of pay with intersst at
18% per annum, They have preyed for awarding the cost

of the applications also,

2. The respondents have filed their reply

contesting the application,

3. We have heard Dr, M.S. Nagaraja for the
applicants and Shri M.S. Padmarajaiah for the respondents,

It is not disbutad that the eapplicants hersin are working

in the same capacity as Shri Mathai, i.e., as Language
Laboratory Technicians in the same organisation of Cgntral
Institute of Indian Languages and belong to one common all
India seniority list. Tuo of ths applicants hersin are senior
to Shri Mathai, The reasons advanced by the respondants

for ﬁot extending the benefit of the Cuttack Bench judgement
to the applicants and other similarly situated persons are
that (i) Mathai's was @ fit case for going in appeal to
Supreme Court through a Special Leave Petition, but the same
could not be dome within the stipulated time and (ii) in a
similar case before the Madras Bench in 0.A. 654/1389, even
though the Bench o;;ginally éranted on 29.6.,1990 the bensfits
of the judgement of the Supreme Court in W.P,{Civil) 974 of 1978
dated 26.8,1988 éo the Engineering Assistants in general
working in the Ministry of Information and Broadcasting,

the Bench later modified its judgement on 30.12.1927 confining:

the benefits to the applicant before it,

4, It is by now well established that normally

it bshoves the State respondents to extend the berefits given to
certain persons through the orders of a Bench of this Tribunal
to all the other similarly situated persons without forcing

them to file similar petitions so as to avoid multiplicity of
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litigations. Only in very spscial cases, whers the question
of limitation is involyed of where the judgemsnt hes been
modified in @ subsequent case on the grounds that all facts
were not placed before the Bench in the first cass or where
SLP has been filed and stay obtsireid etc., the respondents
will have adequate justifistion for not extending ’//

the benefits to other similarly situated. At the same time,
we deprecate the tendsncy on the part of the applicants to
file test cases befors the Tribunal and obtain orders and then
the other appliéants filing separate applications praying

for granting of similar reliefs. In such cases, the Tribuna}
is not made aware of the magnitude of the problem and the
consequential effects, Ffurther, the applicents ﬁave to file
the applications, as and when the'rightksue accrwed, either
separately or jointly or in a representative capacity, as
otherwise the Tribunal, being a court of record, cannot extend

the benefits to those who are not before it,.

5. In the present case, even according to the
respondents, the number of persons involved is very small an&
they did not approach the Supreme Court through SLP and |
implemented the orders“of the Cuttack Bench in the case of‘Shri
Mathai, We also observe that they have not placeé any rew
material for considetation and only reiterated that the IVth Pay
Commission recommended the higher pay scale to the Sound
Recordists of the Films Division only vide para 10,319 -of

their report. In view of. this we Pind that there are no
_grounds for not extending the benefit of higher pay scale to

the applicants before us, However, since the applicants have
approached the Tpibunal only after Shri Mathai got a judgement
in his favour and thus did not represent or approach this Tribunal

in time, they are not eligible for grant of arrsers of pay and
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allowances prior to 17,9.1991, i.e., the date of judgement
of the Cuttack Bench, as otherwiss, the claim for arrears,

which is purely a monetary cliam, will bs hit by limitation,

6. In the light of the above and in the

| conspectus and circumstances of the| case, we allow the

application partly with the following directionss
|
(i) U4e set aside the order dated 9.12,1992
(Annexure-A6) rejecting the request of ]
the applicents,

(i1) The respondents are directed to fix the
pay of the applicants in pay scale
Rs 2000 - 3200 with effect from 1.1,1986
giving proforma fixation from that date
and all other consequantial benefits
including seniority etc., except for payment

of arrears of pay and allowancs,

(1ii) As far as payment of arrears of pay and
‘ allowance is concernsd, the respondents ,
are dlrected to pay the same from 17.9.1991, : i_.ﬁ
the date of judgement of the Cuttack Bench [
fﬁfﬂ:ﬁ&sﬁsﬂx in the case of Shri Mathai,

(iv) The above directions shall be complied

with by the respondents Tithin a period of

3 months from the date of receipt of a copy
of this ordsr,

The application is disposed off
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CENTRAL ADMINISTRATIVE TR IBUNAL
BANGRLORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Miscelleneous Application Nol- Bangalore-38,
472 of 1993 in

--------------- Dated: 49 JAN B4

RPPLICATION NO(s) S9/23:54% to 551 of 199:.

RPPL ICANTS: RESPGNDENTS:Director,Central Institute
R.Krishnanurthy & Others.  v/s. of Indisn Languaces,iiysare & Others.
TO0,

1. Dr....S.vageraja,Acovcete,n0.11,Second Floor,
Sujethie Complex,First Cross,dézndhinager,
Bangalere-5C00CT.

N
.

Sri...5.Fadmarejeich,Central Sovernnent Standing
Counsel,iiigh Court bBuilding,Llencelore-5.0 O0L,

SUBJECT:- Forwarding of copies of the Ordeis passed by

the Central Administrafive Tribunal,Bangalore,
: - XXX~

Pléase find enclosed hereuith a copy of the
ORDER/STAY ORDER/INTER IM ORDER/, Passed by this Tribunal

in the above mentioned application(s) on (f-iZ-l103%
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Office Notes

_ SG\.(“B}/ENV @@rs of. Tribunal

b-la-1493

M,A.479/1993 in 0,A. 39/1993

This M.A. has been filed by the
respondents in 0.A.39/1993, The applicants
here in have sought for extension of time by a
period of 3 months from 5.12,1993 for implemen:

ting the orders of this Tribunal dated
R5¢841993 in 0.A. 39/1993, .The applicants haw
tated that they have already teken steps to
implement the order and they require some more
ime to comply with the administrative procedus
r. M.S. Nagaraja appearing for the respondents
erein, that is the applicants in 0.A.39/1993
ubmits that the respondents may be asked to
mplement the orders at an early date jsince the
ave already implemented in other cases as
irected by the Cuttack Bench of this

Tribunel, |

In the circumstances, we allow
the M.A, and grant further period of

{extension from 5.12,1993 for complying
positively with the dirsctions of this

Tribunal dated 25.8,1993,
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6-12-1933

- MeR.479/1993 in 0.A. 39/1993

This M.A, has been filed by the
Fespondente in 0.R.39/1993., The applicants
perein have sought for extension of time by a
period of 3 months from 5.12.,1993 for impleme ne

ting the orders of this Tribunal dated
25.8.1993 1" 0.“. 39/1993. :The Bpplicants hﬂw

tated that they have elready taken steps to
mplement the order and they require some more
ime to comply with the edministrative procedur
T. M.S. Nagaraja appeering for the respondsnts
erein, that ie the applicants in 0.A.39/1993
ubmits that the respondents may be asked to

mplement the orders at an early date ysince the
ave already implemented in other cases asg

k3 bunal,

Tribunal dated 25.8,1993,
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irected by the Cuttack Bench of this

In the circumstances, we allow
the M.A, and grant further period of

extension from 5,12,1993 for complying
positively with the directions of this



